HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:—?%uiy’” Dated: '10?*0&’5’09‘1
/

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Asif Mustafa

S/O Ghulam Mustafa

R/O Chanthan Gulabpora, Tehsil Lar, District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—412/2021 in the roll of Advocate maintained by this Registry.

The renewal/lextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

e

(Mohammad Yasin Beigh
egistrar (Adm.)

b
No: 2650%- (0210 pateq: [of-68-D0%, TP

Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Ganderbal.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
President, District Bar Association, Ganderbal.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Mr. Asif Mustafa, Advocate
...... for information and necessary action. .

Registrar (Adm.) ’ }fOt

g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH AT
SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:‘?}gﬂ%ﬁ*) Dated: l)’bg’%)l
o

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Amit Charak

S/0 Kuldeep Singh

R/O Opposite Lane No-54 Greater Kailash, Kaluchak, Tehsil Bahu,
District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—413/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

e
e 5
) ) E fu\g
(Mohammad Yasin Belgh)b’
Registrar (Adm.)

No: Bgﬁ_”’faf/ﬁﬂ(/ LV Dated: /;2_0 50N QA

an Advocate is ordered there before.

Copy forwarded to the: -

: H Principal District and Sessions Judge, Jammu.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

President, J&K High Court Bar Association, Jammu.

CPC e-Courts High Court of J&K Srinagar for uploading on the official

website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

s Mr. Amit Charak, Advocate

...... for information and necessary action. :
K{/‘ \/-/
Regiitr/ar Adm.@;\

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:??) M/K/{Z)ated /3 06} ?L)D/

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Ajaypal Singh

S/0 Bhagat Singh

R/O 85/1 Ajit Nagar, Gadigarh Upper, Tehsil South Jammu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—414/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

- \/%

(Mohammad Yasin Belg
Registrar (Adm.)

No: 265 Ao ”9}/{({/ Lgated: |2 0&9}6}'{ "\\%\M

Copy forwarded to the: -

an Advocate is ordered there before.

i) Principal District and Sessions Judge, Jammu.
2. Secretary, Bar Council of India, New Delhi.
B Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

T Mr. Ajaypal Singh, Advocate

...... for information and necessary action. \/

Regls\trar (Adm.) | )/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k *

PROVISIONAL

ENROLLMENT

NAOTIFICATION
No: 3379 ele2] /@/é':ted: |2-08 202

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Arjuman Fayaz

D/O Fayaz Ahmad Mir

R/O Nowpora, Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—415/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

/ .
ik l’UK
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: }é;\—ﬂ s }S’l} K(://Igft)ed: )Q(’)@M m\g\v\

Copy forwarded to the: -

15 Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5.  CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Arjuman Fayaz, Advocate

...... for information and necessary action.

/ -
Registrar Adn\)\ P T
Lo\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* K %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:?&@?} &@\f/({f%ééd: /QO& 9901/

It is hereby notified that vide High Court Order Dated .08.2021

Mr. Abhishek Dubey

S/0 Kuldeep Kumar Dubey

R/O H.No-48, Ward No-1, Main Bazar Katra, District Reasi

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—416/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
\/ N
"7 . )

(Mohammad Yasin Beig
Registrar (Adm.)

No: ‘bég}éi’f%lfqﬂ/ Dated: }QOQZZ] \“\Q\ﬂ

Copy forwarded to the: -

1 Principal District and Sessions Judge, Reasi.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Reasi.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Mr. Abhishek Dubey, Advocate

...... for information and necessary action. ,
~—"

K/‘%/)

A -
Registrar@dm.) ’)"'Uk



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:‘;!';}?sﬂ}r-;"’)‘!ﬁc’k)‘ged: mfﬂN- )’07/(

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Bhumika Khullar

D/O Ram Singh

R/O H.No 681, Lane No.5 Bhawani Nagar, Talab Tillo, Tehsil & District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—417/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Beigh)
Registrar (Adm.)

[ Vs
No:zéwc;ffgf!k(f(u{)ated: !;2 OS)\;/ \\\%\v\

an Advocate is ordered there before.

Copy forwarded to the: -

4 Principal District and Sessions Judge, Jammu.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, J&K High Court Bar Association, Jammu.
5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Ms. Bhumika Khullar, Advocate
...... for information and necessary action.

e

Registrar (Adm.) )')/’O g




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
340929 by 1200202

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Faisal Muzammiel
S/O Fayaz Ahmed Bhat

R/O Karfali Mohalla Srinagar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—418/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

! )
(Mohammad Yasin Beigh)
Registrar (Adm.)

)
b = i S / 5 ,)}‘
No: ?6 STGJ'-BQ’}(L’!uDated: ,J'O@'%'M“\Q\
" T
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

¥ i Mr. Faisal Muzammiel, Advocate

...... for information and necessary action.

o\ e
Regitr (Adm. \ )




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k k

PROVISIONAL

ENROLLMENT

NOTIFICATION
«29) 6770&5”&7 /M(,f/[éfted: [d-08 o2/

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Faheem Rasheed Shah

S/O Abdul Rasheed Shah

R/O Rayakpora, Shangus, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—419/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

\/4

(M ammad Yasin Bei h)
Registrar (Adm.)

No: %éj’é@ —*Q}‘/ﬁg/(-gated: /»2 UK_,}-Q/] ) Q))]

Copy forwarded to the: -

an Advocate is ordered there before.

1s Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Anantnag.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T1: Mr. Faheem Rasheed Shah, Advocate
...... for information and necessary action. -

Regi[Tr




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:??&@/’j,%l]/ﬁjé%d: /.;) .Og)' 20’}//

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Haroon Rashid Qureshi

S/O Mohd Rashid Qureshi

R/O Village Ghani, Tehsil Mankote, District Poonch

A/P 185-A Janipur Colony, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—421/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

V’L x
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 26569-95] ((j//(gated: 208 ‘202/ WA

Copy forwarded tt; the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Poonch.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

v i Mr. Haroon Rashid Qureshi, Advocate

...... for information and necessary action.




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:%ﬁ ?@“i’/ T/égted: /DO&J—GL(

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Hamza Ashraf

D/O Mohd Ashraf Wani

R/O Panzgam Herpora, Tehsil Awantipora, District Pulwama

A/P Pehroo, Iqbal Abad, Tehsil & District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—422/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

S ki \/%

(Mohammad Yasin Beigh)
Reg\istrar (Adm.)

N %ggéﬁﬁgf/ﬂ‘ﬂﬂgated: ) 0§ _)(J:M \r\\ﬁ\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pulwama.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1 Ms. Hamza Ashraf, Advocate
...... for information and necessary action.

e

Regis\tzr dm.) D;U




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:)u’((’f?ﬂﬂ’)\'l/{eﬁ/[ga)ted /‘Q 08262(

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Haadee Amin

D/O Mohammad Amin Bhat

R/O Govt. Housing Colony Ompora, Tehsil & District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—423/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mot/mmad Yasin Beigh)

an Advocate is ordered there before.

Registrar (Adm.)
No: 25504 -4/ ,/ \,C,I/(fnated: 267 302y Rt

Copy forwarded to the: -

T Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

S CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y Ms. Haadee Amin, Advocate
...... for information and necessary action.

’R/e;)i-trar Adm.)’ ),a%g")/f




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
o P05 oo Mt 12 08- 2521

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Hilal Ahmad Khan

S/O Gh. Mohi Ud Din Khan

R/O Turk Bat Pora, Tangmarg, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—424/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

i

o :

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: 5é57.} '—%ﬁ / Kc/%ated: / Q '06) alelr/ \\\&\TR

an Advocate is ordered there before.

Copy forwarded to the: -

i Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 Mr. Hilal Ahmad Khan, Advocate

...... for information and necessary action. )
L

o
- i U :
Registrar Adm.)),)/,_dgr)/,
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:t}lﬂ’ {;@‘&/ } /fcj,/(,ﬁzted: J2-0Q- 2021

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Hilal Ahmad Lone
S/O Gh Ahmad Lone
R/O Khrew, Lone Mohalla Khrew, Tehsil Pampore, District Pulwama

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—425/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

s X R

(Mohammad Yasin Beigh)
glstrar (Adm.)

an Advocate is ordered there before.

No: 255 00~ 67’£/(/Dated (200 Qu

Copy forwarded to the: -

(3 Principal District and Sessions Judge, Pulwama.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Pulwama.

2 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1. Mr. Hilal Ahmad Lone, Advocate
...... for information and necessary action.

2

S
“L}(m/,ﬁ >




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No?ﬁ?w;/&ﬁ/&fated /"?ON 347/7!,

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Insha Rashid

D/O Ab Rashid Ganie

R/O Hyderpora, Chanapora, Near Jamkesh Vechiles Greenpark Lane 1
Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—426/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

- \/ e

(Mohammad Yasin Belgh)
Registrar (Adm.)

No: '}é(pﬂ—(j’/fc,j/(/),)ated: /).0&.-2@/ \\\%\'}/\

Copy forwarded ‘o the: -

an Advocate is ordered there before.

1 Principal District and Sessions Judge, Srinagar.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official

website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7. Ms. Insha Rashid, Advocate
...... forinformation and necessary action. .

V\ﬁ
e L . ¢

Regisw.) m




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:/—.yufy ?‘Qﬂlll}ﬁi}égted: /72 : 0(9 9"/';'(

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Iqra Rasool

D/O Gh. Rasool Baba

R/O Devi Angan, Hawal, Tehsil Khanyar, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—427/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enroliment as

(Mohammad Yasin Beig
Registrar (Adm.)

] o 202y P

an Advocate is ordered there before.

Copy forwarded {o the: -

1y Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Igra Rasool, Advocate

...... for information and necessary action. y

Registrar (Adm.) ) -)/.—gg" o



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k %k

PROVISIONAL

ENROLLMENT

NOTIFICATION
024 20521 Roblfee: [2 082021

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Inayat

D/O Ab Rashid Shala

R/O Cheek-1- Mehtan, Baghi-Mehtab, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—428/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

fak”/’

(Mo ammad Yasin Belgh)
Reglstrar (Adm.)

No: ’7&0‘29_3//0?@/%, R 09 218"

Copy forwarded to{the. -

T Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Inayat, Advocate

...... for information and necessary action.

=
, o~
@gistra dm.) m
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:(‘}xsbe-/f-M’/ff?/é ted: 200 a2/

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Mir Tashveeq Gowhar

S/O Gowhar Hussain Mir

R/O Sallar Anantnag, Banpora District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—429/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

e &
o e 2l
ohammad Yasin Beigh)
Registrar (Adm.)

No: %é&o‘z ‘bol‘/ﬁcf/deated: /Qdm%yﬁm

an Advocate is ordered there before.

Copy forwarded/to the: -

1 Principal District and Sessions Judge, Anantnag.

2 Secretary, Bar Council of India, New Delhi.

3! Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Anantnag.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7.  Mr. Mir Tashveeq Gowhar, Advocate

...... for information and necessary action.

—y ek

Registrar m')"—/ﬂk:}
e "




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
o251 Yol B-o9- 221

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Mohd Kaffait

S/O Walait Hussain

R/O Dara Dullian, Mohalla Qazian, Tehsil Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—430/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

\./'/: '~
7 s I-r)"() K M
Mohammad-Yasin Beigh)
egistrar (Adm.)

o 3 éé’tf o __L/‘g,/ &/ I[Jgted: R-08 &ca‘?\\ﬁ\?\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Poonch.

8, CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 4 Mr. Mohd Kaffait, Advocate
...... for information and necessary action.



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* Kk %

PROVISIONAL

ENROLLMENT

NOTIFICATION
,’V&‘—?&J} /K‘C//uﬁgted: [L-0f)- 22

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Mohd Umar Bhat

S/O Mohd Shafi Bhat

R/O Katrasoo, Bonapora, Kulgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—431/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

/"'H

7 ) \/ FO K

Mohammad Yasin Belgh)
Reglstrar (Adm.)

No:5é(W(Q _5% /Kr PDated A of) GQJQ// \\\\

an Advocate is ordered there before.

Copy forwarded to the -
1. Principal District and Sessions Judge, Kulgam.
2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Kulgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Mohd Umar Bhat, Advocate

...... for information and necessary action.

]

'
2 ey
RegnLtiaL(Adm.) , )/»(J



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: :/L@)GT\ ’?"//Krl/(gated: /92 00 a1

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Marufa Jareerah

D/O Sofi Gulam Mohmmad

R/O Mughal Masjid, Hawal, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—432/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

S
(@amm asin Beigh) ]’);Og

istrar (Adm.)
No: 36656 63 ﬁ”/ Lé’ated /200 22/ \\%\Qj

Copy forwarded l[o the: -

iF Principal District and Sessions Judge, Srinagar.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
2. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1: Ms. Marufa Jareerah, Advocate
...... for information and necessary action.

., T
;;;is rar (Adm.) @

o B



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
~oz’f‘w’;ﬁiosw/fﬁz/@ﬁed; R 00202

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Mudasir Ahmad Bhat
S/O Gulam Mohi Ud Din Bhat
R/O Monglara, Ahangher Mohalla, Tehsil Kunzer, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—433/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

L

-

(Mohammad Yasin Beigh)
Registrar (Adm.)

No%é &’7.:)1//6(7/ Mated: /o} 0f)- QMM o™

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7. Mr. Mudasir Ahmad Bhat, Advocate
)

...... for information and necessary action.
=3 \f.d
£ )"

RegistE\: (Adm.)

&



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No?g‘s ;f\?@ /‘/f(f,/bgted: /‘206’ 2"’”%

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Malik Iftisam Akbar

D/O Mohmmad Akbar Malik

R/O Ogmuna, Ratherpora, Kunzer, Tehsil Kawarhama, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—434/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before. /
\/ o g(M

ik gl
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: ) £520-35) M e J1 00 daa) WO

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulla.

8. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
7 4 Ms. Malik Iftisam Akbar, Advocate

...... for information and necessary action. »
0
y
At

Registr (Adm.) 1> Eg—' )

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL
ENROLLMENT

NOTIFICATION
No:‘}Yé ?’M/@//Iéated: /:«) '087‘ ok‘)*e)//

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Nighat Rashid

D/O Ab. Rashid Shah

R/O Pandach, Peer Mohalla, Tehsil & District Ganderbal

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—435/2021 in the roll of Advocate maintained by this Registry.

The renewallextension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

7~ J‘;ﬂ
(Mohammad Yasin Beigh)
Registrar (Adm.)

No: Q)QQQO "@l/K(T/Zgated: D*OS}-L& ;-\\\%\V\

an Advocate is ordered there before.

Copy forwarded tcf the: -

s Principal District and Sessions Judge, Ganderbal.

2, Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4, President, District Bar Association, Ganderbal.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Nighat Rashid, Advocate

...... for information and necessary action. g

Jo
"

Regar (Adm.) \’),’0%'/1




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 2579 a2 K(;!I/Igfted: [2-08 9.9

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Nusrat Maqgbool

D/O Mohammad Maqbool Dar

R/O Umer Colony A Ladoora Rafiabad, Tehsil Watergam, District
Baramulla,

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—436/2021 in the roll of Advocate maintained by this Registry.

The renewall/extension of provisional licence/enrolilment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

T
(Mohammad Yasin Beigh)

\ Registrar (Adm.)

No: 3LL89-T5] K('(Z lliaﬂted: R-op -olog/r]\\\ja\y\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Baramulla.
9. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Ms. Nusrat Maqbool, Advocate
...... for information and necessary action. :

ﬂ-\%yl
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
L

PROVISIONAL

ENROLLMENT

NOTIFICATION
1250+12:2 R b 12.00.2521

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Nusrat Mehraj
D/O Mehraj U Din Bhat
R/O Sopore, Badshah Masjid, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—437/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

w/:/‘
) ');O%/M
(Mohammad Yasin Beigh)
egistrar (Adm.)

No: }a:) L/"’%B/ ﬁ‘l/ (gated: / Q00 ded f\\\ﬁ\?\
Copy forwarded to/ the: -

1 Principal District and Sessions Judge, Baramulla.

2 Secretary, Bar Council of India, New Delhi.

3 Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Baramulla.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 Ms. Nusrat Mehraj, Advocate

...... for information and necessary action. »

\/./'

Regist')rar (Adm.) ,’),’U gfw
|
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* %k %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:?sﬁ ?%Qf)%/gzted: /:)Uﬂ Q,eﬂ,/

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Nusrat Jahangir Lone

D/O Jahangir Ahmad Lone

R/O Awgam Kulgam, A/P Wanabal S.K Bagh, Srinagar, Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—438/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

e [{’\/}
(Mohammad Yasin Belgh
Regl trar (Adm.)

N0:5[‘g”°l7-”'/£c{/[,p Dated: /Q o) ;)“’)// \@ 71

Copy forwarded to the: -

T Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y Ms. Nusrat Jahangir Lone, Advocate

...... for information and necessary action.

!

)" v

Registrar (Adm.) /
L™y




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % W

PROVISIONAL

ENROLLMENT

NOTIFICATION

No:% b’ zadl”f/afégted: /QU& 2o

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Navjot Sharma

S/0O Naresh Kumar

R/O Ward No-17, H.No-23, Purani Haveli, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—439/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrollment as

o\ e

(Mohammad Yasin Belgh)
Registrar (Adm.)

NO!3Q'}Q-—-/§/ ZCI/(‘gated: (-0 -)__07,,{“\8\)\

an Advocate is ordered there before.

Copy forwarded 40 the: -

14 Principal District and Sessions Judge, Poonch.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Poonch.

o CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Mr. Navjot Sharma, Advocate

...... for information and necessary action.

- S
Registrar (Adm.) ’),"‘0 ’M

7




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
Noi 6] °f 21 ] S %ited: [ .08 20

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Pakeeza Maqbool

D/O Mohammad Maqbool Mir

R/O Yadipora Rafiabad, Mir Mohalla, Sopore Tehsil Watergam, District
Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionaliy for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—440/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enrolilment as

an Advocate is ordered there before.

L]

S\ e

(Mohammad Yasin Beigh)
Redjstrar (Adm.)

No: 5()110' ‘jf}/ KQ/ %Pated: / A '()Q‘D’ffy( '\(k\ﬂ\ﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Budgam.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Pakeeza Maqbool, Advocate

...... for information and necessary action. \/ g

Regizjilr (Adm.) | )- A



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
NOWV?/O!J'XDOU/Q&/WDated /o?"’o g"%)f

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Razya Ramzan

D/O Mohd Ramzan Gojree

R/O Bohipora Near Degree College, Tehsil & District Kupwara

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—441/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

g

(Mohammad Yasin Beigh)
e?istrar (Adm.)

W18y

an Advocate is ordered there before.

No: 26728-%5 |P4) Fpateq: [od-0 B->0>1

Copy forwarded to the: -

1. Principal District and Sessions Judge, Kupwara.
2 Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Kupwara.
5. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
y {8 Ms. Razya Ramzan, Advocate
...... for information and necessary action.

N2 =
gt;;i.strar( dm.) \’),’O%’/)/\
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

. (Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:—'%%_%,[ iaﬂf/ﬂﬂ{ﬂfbated: [2-08-20>]

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Romi Soni

D/O Umesh Kumar

R/O H.No.132, 2A Extn, Trikuta Nagar, Jammu, Tehsil Bahu, District
Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—442/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

.\ =50

(Mohammad Yasin Belgh
{:Bﬁglstrar (Adm.)

No: 267 26-13)2) L P pated: |-08-20)]. N4

Copy forwarded to the: -

8 Principal District and Sessions Judge, Jammu.

2 Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7. Ms. Romi Soni, Advocate

. . . y
...... for information and necessary action. s

)

&r\)

Regitr (Adm.)| );gg’)/\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:%[f %['Jo}lflj(ﬂef) I'pDateud: /0?'0 §->091

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Sehreen Mushtaq

D/O Mushtaq Ahmad Bhat

R/O Seelo Sopore, Bhat Mohalla, Tehsil Bomai, District Baramulla
A/P Singpura Pattan, Kani Sot Colony, Singpura Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—443/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

mk/

ammad Yasin Belgh)
Registrar (Adm.)

No: 2’62}0&15’/428/w Dated: |—0T—0>/- “\Q\')/\

an Advocate is ordered there before.

Copy forwarded to the: -

1 Principal District and Sessions Judge, Baramulla.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Baramulla.

5: CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for

information and also keeping record of the same.
7 Ms. Sehreen Mushtaq, Advocate

...... for information and necessary action. \/

Reg trar (Adm. )



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:%g(%[ %7’/! ﬂe’!‘gated: |2-08->0%

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Sheeba Rafiq Wani

D/O Mohd Rafiq Wani

R/0O Qamarabad, Qamarwari, Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK444/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

e, K/%M ‘

(MoEnmmad Yasin Beigh\

an Advocate is ordered there before.

Registrar (Adm.)

No: 207545 q/ m’/ P bateq: [od-08->9> . WA

Copy forwarded to the: -

1. Principal District and Sessions Judge, Srinagar.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Srinagar.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

7 i3 Ms. Sheeba Rafiq Wani, Advocate

...... for information and necessary action.

. \f-/;‘ .
E;;iEar (Adm.) m )

o




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
NOZ%ﬁ %f?o'))/m/wDated: /Og"ﬁ 8-’)’3 2

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Shilpa Sharma

D/O Raj Kumar

R/O Village Bal Shama, Tehsil Sunder Bani, District Rajouri

A/P VPO Mishri Wala, Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—445/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

IS o
o ;
0/—) 3 \/‘W
(Mphammad Yasin Beigh)
egistrar (Adm.)

No: 26360-69) P P patea: [2-08->/ e\

Copy forwarded to the: -

an Advocate is ordered there before.

5 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4, President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

1 Ms. Shilpa Sharma, Advocate

...... for information and necessary action. \_//

Reglstrar Adm) ] )/




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
% % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 26 Z 221 }Rq/éﬁed: ]2-0§-2021

—
It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Sakina Yousuf Wani

D/O Mohd Yousuf Wani

R/O Sekidafar, Safakadal, Tehsil Eidgah, District Srinagar

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—446/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advoca_ite is ordered there before.

o Tl
o U
(Mohammad Yasin Beigh)
Registrar (Adm.)

No:%é}é@:}yj Kci/ﬂéated: L)C’(P),{bl( - \\\B\V\

Copy forwarded to the: -

i1 Principal District and Sessions Judge, Srinagar.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4, President, J&K High Court Bar Association, Srinagar.
b CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Ms. Sakina Yousuf Wani, Advocate

...... for information and necessary action. )

gt
@ist[;dm.)) yﬂ()/)
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:}ég ?ﬁwjﬁg/tgged /Q - 0§22

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Suhail Farooq
S/O Farooq Ahmad Dar
R/O Agrikalan, Magam, Tehsil Pattan, District Baramulla

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—447/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

(Mohammad Yasin Beigh)
Registrar (Adm.)

03569318 Pratea: 13- 08-2e2q W)

Copy forwardec( to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Baramulla.
2 Secretary, Bar Council of India, New Delhi.
< Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.
President, District Bar Association, Baramulla.
CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
1 Mr. Suhail Farooq, Advocate
...... for information and necessary action.

Rett:ar dm.) }rOQQ

S



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:”}éé? d:’p“’?’//@bgtid: /020&)"’*)//

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Sadahat Ali Khan

S/0 Sadarit Ali Khan

R/O Kalaban, Tehsil Mendhar, District Poonch

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—448/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.
ﬂ /

(Mohammad Yasin Belgh)
egistrar (Adm.)

Mo %Q)—é’)(»/._"?/ /R?/[/I)Dated: /QOQ)M/[[ \M\ﬂ

Copy forwarded to the: -

1. Principal District and Sessions Judge, Poonch.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Poonch.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y & Mr. Sadahat Ali Khan, Advocate

...... for information and necessary action.

fRzglstrQ: Adm [)),/k)/f

Z—

\




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No:?:}'?[&‘l}/ﬁ/gzted: [‘Q 0Q- 2¢2

(
It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Sameer Hussain Nadaf

S/O Gh Hassan Nadaf

R/O Zirpara, Bijbehara, House No0.3245, District Anantnag

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
ILL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—450/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

an Advocate is ordered there before.

7~ Ay 4k
(Mohammad Yasin Beigh
Registrar (Adm.)

/)
No:6000-0) | B[ [2: 083024

Copy forwarded to the: -

i F Principal District and Sessions Judge, Anantnag.
2. Secretary, Bar Council of India, New Delhi.
3. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.

4. President, District Bar Association, Anantnag.

Ds CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
T Mr. Sameer Hussain Nadaf, Advocate
...... for information and necessary action. ‘,\%’
- 0 g" =
Registrar (Adm.) ) ),/‘

L




HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

PROVISIONAL

ENROLLMENT

NOTIFICATION
No%iz‘ﬁ‘ ché)ated /QO@ %M

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Saltanat Goni

D/O Mohmad Aslam Goni

R/QO Saltanat House, Near Mecca Hills, Bathindi, District Jammu

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—449/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

P \\/N ’OKM

(Mohammad Yasin Bel )

Registrar (Adm.)
No:'}é}ﬁg—ﬁc_"}ﬁg/bfted: /o? ‘ O@ oY ?

1 &,’?/(
Copy forwarded to the: -

an Advocate is ordered there before.

1. Principal District and Sessions Judge, Jammu.

Z. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, J&K High Court Bar Association, Jammu.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y Ms. Saltanat Goni, Advocate

...... for information and necessary action. '

Retﬁar (Adm.) | )~



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* k *

"PROVISIONAL

ENROLLMENT

NOTIFICATION
NOFQQ? W/fff?['?gted: ]Q-00-242

!

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Safoora Rashid

D/O Ab Rashid Baba Khateeb

R/O Alamdar Colony Charar-I-Sharief, Phase 15T Alamdar Colony,
District Budgam

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—451/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enrollment as

i Rk

(Mghammad Yasin Beigh)
Registrar (Adm.)

No: ?)QQOO’}glkﬁ}{’@ated: /c) 06f)- 24 \\\%\\(}\

(
Copy forwarded to the: -

an Advocate is ordered there before.

; Principal District and Sessions Judge, Budgam.

2. Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Budgam.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

/i Ms. Safoora Rashid, Advocate |

...... for information and necessary action. \

O
Revist (Adm.) ] o@ﬂ/\
eglz rar (Adm. -
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HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No: 745 U?%w//gg/&a{fed: /Q 25 J’C),w[

It is hereby notified that vide High Court Order Dated 10.08.2021

Mr. Shafayat Chowdhary
S/O Mohd Azam
R/O Plangarh, Tehsil Thanamandi, District Rajouri

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her

character and antecedents from CID. His/her name has been entered under
serial No.JK—452/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)

~ ) M;agf.w
(Mohammad Yasin Beigh)

Registrar (Adm.)

No: 260/(, '35/ Kr’l/ /’gated: [9-08) - 222 i

Copy forwarded 40 the: -

1 Principal District and Sessions Judge, Rajouri.

2. Secretary, Bar Council of India, New Delhi.

B Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Rajouri.

5 CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
s Mr. Shafayat Chowdhary, Advocate
...... for information and necessary action. ‘

e oL
Regiszlai\ dm.) ) J/—UKM



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
w215 Jellls_12-00- 221

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Shaista Zahoor Qurashi

D/O Zahoor Ahmad Qurashi

R/O Zawoora Baderhama Tehsil & District Shopian

has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under

serial No.JK—453/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enroliment must be

sought before the date of expiry unless the absolute/final enroliment as

an Advocate is ordered there before.

)

\//’
P Sy
(Mohammad Yasin Beigh)

'Registrar (Adm.)

Nm}QQQ({“%?/@?/Ugamd: /QO(B D)If ‘\\g\y\

Copy forwarded to the: -

1. Principal District and Sessions Judge, Shopian.

2. Secretary, Bar Council of India, New Delhi.

2. Manager, Government Press, Srinagar for publication in the next issue

of Government Gazette.
4. President, District Bar Association, Shopian.
- CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.
6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.
A Ms. Shaista Zahoor Qurashi, Advocate
...... for information and necessary action.

Regi strar (Adm ~(fk(



HIGH COURT OF JAMMU & KASHMIR AND LADAKH
AT SRINAGAR

(Exercising powers of Bar Council under Section 58 of the Advocates Act, 1961)
* % %

PROVISIONAL

ENROLLMENT

NOTIFICATION
No;;li}y}@qz/{/ Vil a-oh. 20

It is hereby notified that vide High Court Order Dated 10.08.2021

Ms. Zeenat Yasir

D/O Yasir Mehmood Parrey

R/O Patushay Bandipora, Parrey Mohalla, Tehsil & District Bandipora
has been admitted and enrolled as an Advocate on the rolls of Jammu and
Kashmir Bar Council provisionally for a period of one year from the date of
issuance of this notification, subject to the verification of his/her Provisional
/LL.B Degree Certificate from concerned University and verification of his/her
character and antecedents from CID. His/her name has been entered under
serial No.JK—454/2021 in the roll of Advocate maintained by this Registry.

The renewal/extension of provisional licence/enrollment must be

sought before the date of expiry unless the absolute/final enroliment as

S e

(Mohammad Yasin Beigh)
Registrar (Adm.)

No: ‘568 5;2—1’;I} KC’/ Z’gates.-d: ICQ 0f)- 207 \\\(’\\}\

[
Copy forwarded tL the: -

an Advocate is ordered there before.

(9 Principal District and Sessions Judge, Bandipora.

] Secretary, Bar Council of India, New Delhi.

3. Manager, Government Press, Srinagar for publication in the next issue
of Government Gazette.

4. President, District Bar Association, Bandipora.

9. CPC e-Courts High Court of J&K Srinagar for uploading on the official
website.

6. Incharge Chief Librarian, High Court Wing Jammu/Srinagar for
information and also keeping record of the same.

y &5 Ms. Zeenat Yasir, Advocate

...... for information and necessary action. 5
il

Registrar (Adm.) ~0
b,_— ] L
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